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The Applicant is a SOG qualified 

................. 	 ........ . 	---- Section Officer in Or. B Service. Her base 

office is Guwahati and on promotion asL 

Dy. Rcg'straf  t$ection Officer she was sent to Shillong 

~ffice under the policy. There has been a 

Jqfi) 	C'AQS1- 	a¼&r -  separation of cadre of the Gr. B officers of 

G (A & E) in the States of NE Region. The 

k 	 4cheme of separation has been challenged 

various O.A.s 	before this Tribunal and 

same are pending for disposal. interim 

9der has also been passed not to disturb 

t1e Applicants 	in 	those 	cases 	till 	the 

diposa1 of the O.A.s. The Applicant has 

gipen option, for Guwahati- and preference 

11 	fol deficit offices of Megbalaya, Arunachel 

Pridesh and Mizoram. She has not given 

prference for Ma  nipur. But she has been 

ordered for transfer to Manipur vide order 

• 	da1d 31.07.2006, which is challenged in. 

thil Application. 

p 
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10.11-2006 	Heard Dr., J.L. Sarkar, learned 

Counsel for the Applicant and Tt4± 

Baishya,. learned Sr. C.G.S.C. for the 

Respondents. When the matter came up 

for admission hearing, learned Sr. C.G.S.C.. - 

for the Respondents would like to tke 

instruction as to why she has been 

transferred to Manipur instead of giving 

option for Guwahati and preference for 

deficit offices of Meghalaya. Arunachal 

Pradesh and Mizoram., 

Considering the issue involved. I am 

of the view that notice is to be is sued to 

the Respondents. Issue notice to the 

Respondents. The Applicant sha,lJ take 
4C 	r" 	process for Respondent 

	

fr(D 
	 Learned Ccunsel for the Applicant 

insisted for interim order. This Court 

directs not to disturb the Applicant from 

her present place till the next date of 

hearing. It is also in ade clear' that the 

Applicant may be posted eithe in 

Arunachal Pradesh,. Mizorm or 

Meghalaya as SO/Supervisor. But not in 
0 

Manipur. 
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O.A. No.281/2006 

Notes of the Registry 

09.02.2007 

Order of the Tribunal 

The issue involves is that of cadre 

Oo' c9t 
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26.3.2007 

separation. It is submitted that this Court 

had admitted similar matters. This case also 

to be admitted. Hence, admit the O.A. 

Post the matter on 26.03.2007. Interim 

order shall continue till such time. 

Vice-Chairman 

Three weeks time is granted to ,  

file reply statement, post On 12.4. 

2007. 

t/V') 	 bb 
	 Vice -Chairman 

Ceuns1 for the respondents 

has filed written statementLet it be 

kept on record.post the matter on 

2 6 .6.07m Liberty is given to the app , j 
cant to file wrxtR rejeir7, r. 

Vic e-Chairrnan 

Judgment pronounced in open 

Kept in separate sheets. 

tion is disposed of No order as to 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWARATI BENCH 

O.A. No 281 of 2006 

DATE OF DECISION: 07.01.2008 
Smsti Mandira Purkayastha 

...............................Applicant/s 

Dr.J.L.Sarkar 
.............................. Advocate for the 

Applicant/s. 

- Versus - 
U.O.I. & Ors 

........................................................  ......... Respondent/s 

Mr:G.Bai.shya. Sr.C.G.S.C. 
................................................Advocate for the 

Respondents 

CORAM 

THE HON'BLE MR.M,R,MOHANTy VICE -CHAIRMAN 
THE HON'BLE MR.KHUSHJRAM, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be allowed 
to see the Judgment? 

Whether to be referred to the Reporter or not? 

Whether their Lordshjps wish to see the fair copy 
of the Judgment? 

Vice—Chairman/yee.. 

b 
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAJjATI BENCH 

Original Application No.28 1 of 2006 

Date of Order: This the 7th Day of January, 2008 

HON'BLE MR.M.R.MANORANJAN MOHANTY, VICE-CHAIRMAN 
HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER 

Smt. Madira Purkayastha 
Section Officer 

• Office of the Accountant General (A&E) 
Megbalaya, Shillong-i 
By Advocate Dr.J.LSarkar, MreSeNeTarnuij : 	Applicant 

• 	-V9rsus- 

Union of India, 
Represented through 
Respondent No.2.  

The Comptroller & Auditor General of India, 
10 Bahadur Shah Zafar Marg, 

The Accountant General (A&E) 
.Meghalaya,Shillong-1 

The A.G.(A&E), Arunachal Pradesh, Shillong 

The Accountant General (A&E), Assam 
Maidarn Gaon, Beltola-29 

The A.G.(A&E), Mizoram, Shillong. 
Respondents. 

By Act ocate Mr.G.Baishya.. Sr.C.G.S.0 

ORDER (OL) 

M.R.MOHANTY, V.C: 

Drj.L.Sarkar, learned counsel appearing for the Applicant 

is present. 

• 	Mr. G. Baishya,learned Sr. Standing counsel appearing 

for the Respondents states that by an order dated 27' February, 2007 

the Applicant has been allowed to continue at Shillong. 

Since during pendency of this case, the grievance of the 

Applicart has already been redressed (as the Applicant  
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• continue at Shillong) .ad there remains nothing to be adjudicated, in 

this case.. In that view of the matter, this case is disposed of; after 

hearing the Advocates for the parties. 

4. 	Send copies of this order to the Applicant .and to the 

Respondents through their respective counsels.. 

• 	5. 	Free copies of this order be also given to the Advocates 

for both the parties. 

• 	JjJ 9_ 	. 
KHUSHIRAM) 	 (MANORANJAN MOHANTY) 

ADMINISTRATIVE MEMBER. 	 VICE-CHAIRMAN 
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/ S  
TT  1MIISTTIoN IN THEtTA1AD 
TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

(An application under section 19 of the Administrative Tribunal Act- 1985) 

Q.A. No2.21 .... /2006 

Smt Mandira Purkayastha 

- Versus - 
Union of India & Others. 

Synopsis 

The applicant is a SOG Qualified.section officer in Gr.B. Service. 
Her base office is Guwahati and on promotion as section officcr she was 
send to Shillong office under policy circulated in 8/9/199 and 
22/3/2000. 

By circular dated 24/3/2006 there has been so called separation 
of cadre of the Gr.B officers of AG (A & E) in the States of NE Region. The 
scheme of separation has been challenged in number of OA's 115, 125, 
204, 224, 257 of 2006, which are awaiting hearing before this Hon'ble 
Tribunal. In the interim the Hon'ble Tribunal has been pleased to pass 
order not to disturb the applicants in those cases as regards place of 
posting. The applicant also challenges the scheme of separation. 

Under Para (IV) of circular of the policy of separation the applicant 
gave option for Guwahati and preference for deficit offices of Meghalaya, 
Arunachal Pradesh and Mizoram. She has not opted or given preference 
for Manipur. By representation she changed her option to,Meghalaya, AP 
and Mizoram. She has been ordered for transfer to Manipur on 
deputation. There are vacancies in Mizoram and likely vacancies in 
Shillong and Arunachal Pradesh for SO/Supervisor. Her prayer is for 
posting at Shillong in any office of AG viz Mizoram, Meghalaya and 
Arunachal Pradesh. 

Filed by 

S.N. Tamuli 
(Advoate) 
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IN THE CENTRAL ADMINISTRATION 

TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

(An application under section 19 of the Administrative 

Tribunal Act - 1985) 

Q.A. No .21 ..../2006 

Smt Mandira Purkayastha 
- Versus- 

Union of India. & others 

INDEX 

SL.NO. 	 PAGE NO. 

Original Application 

Verification 

Annexure A 

AnnexureB 

AnnexureC 

AnnexureD 

AnnexureE 

AnnexureF 

Annexure G 

10.Annexure H 

11.Annexurel 

12.Annexure J 

13.Annexure K 

14.AnnexureL 

- 

- 

-&:- 

30 

'11 

File 

S.N.Tamuli 

(Advocate) 
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IN THE CENTRAL ADMINISTRATION TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

(An application under section 19 of the Administrative 

Tribunal Act - 1985) 

Q.A. No '... ..... /2006 

Srnt Mandira Purkayastha 

Section Officer 

Office of the Accountant 

General (A&E), 

Meghalaya, Shillong - 1 

Applicant 

- Versus - 

Union of India. 
Represented through 
Respondent No.- 2 

The Comptroller & Auditor 
General of India, 
10 Bahadur Shah Zafar Marg, 
New Delhi- 110002 

The Accountant 
• 	 General(A&E), 

Meghalaya Shillong - 1 
aw • 	 4, 	A 	,( • 	 The Accountant 

General(A&E), 
Assam 
Maidam Gaon, Beltola -29 

' it- 

Respondents 

1. PARTICULARS OF THE ORDER AGAINST WHICH THIS 

APPLICATION IS MADE: 

The application is made against the separation of the 

common cadre of group 'B' officers in the A&E and Civil Audit 
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Officers in NE region under in circular No. - 144 NGE (App) 

17 - 2004 dated 24/ 3/ 2006 and 30/3/06 and for accepting 

option/ preference for A.G. (A&E),. Meghalaya, Arunachal 

Pradesh and Mizoram at Shillong, office and continuing 

service in that office. 

JURISDICTION: 

The applicant declare that the subject matter of the 

case is within the jurisdiction of this Hon'ble Tribunal 

LIMITATION: 

The application is within the period of limitation 

prescribed by section 21 of the A.T. Act - 1985. 

FACT OF THE CASE: 

	

4.1 	That the applicant is a citizen of India and as such is 

entitled to the rights and privileges guaranteed by the 

Constitution of India. 

	

4.2 	That the applicant joined service in the office of the 

Accountant General (A&E), Meghalaya Posted at Shillong in 

1990 and in 1997 was transferred to Guwahati. While 

working at Guwahati she qualified the SOG Examination 

and promoted in 2005 and posted at AG (A&E) Shillong 

Office as section Officer, 

	

4.3 	That the comptroller and Auditor General of India 

decided to separate the cadre of Gr. B. Officer from section 

officer to Sr. Account Officers in the A and E Officers of the 

NE Region. Similar separation has also been made in the 

Audit side of the Accountant General of NE. Region. 

Copy of the circular on cadre 

separation dated 24/3/06 & 

30/03/2006 is enclosed as 

ANIJEXURE-A 



	

4.4 	That thereafter circular dated 21/4/2006 was issued enclosing 

revised option em which was followed by circular dated 26/4/06 
showing proposed sanction strength of Gr. B. Officer 

Copies of the circular dated 

21/4/2006 & 26/4/2006 & 

26/4/2006 are enclosed as 

Annexure B & C respectively. 

	

4.5 	That the aforesaid scheme of separation of cadre have been 

challenged before this Hon'ble Tribunal Both by the A& E and Audit 

Officers by number of OA's viz. 115/06, 125/06, 146/06 197/06, 

203/06,204/06,224/06 1  257/06 267/06 etc. The Hon'ble Tribunal has 

been pleased to pass interim orders not to disturb the officers from 

the present place of posting. 

	

4.6 	Thatby circular dated 19/5/2006 tentative vacancy position in 

the 44eate office/was circulated. Meghalaya, Manipur, Arunachal 

Pradesh, Mizoram are deficit offices. 

Copy 	of the circular dated 

19/5/2006 is enclosed as 

Annexure D. 

4.7 	That by the circular dated 21/4/2006 (Annexure B) a revised 

form: of option was circulated giving last date of option as 27/4/ 2006.. 

She opted for Guwahati office Assam. It was stated in the option 

form that option so exercised will be final and no further change in 

the option will be allowed It was not considered as scroscent and 

some other officers namely Shri, R. Deb Nath (SO), Shri Arindam 
Kuman Das (AO) were allowed to Change option by submitting 

representations. Sri Panna Lal Das (Sr.A.0) also changed option by 
representation and the Hon'ble Tribunal has been pleased to pass 

interim order for continuing at Shillong. i.e. changed option place. He 

is now continuing at Shillong. 

CL- 

I 
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4.8. 	That para V of the circular on cadre separation dtd. 30/3/2006 

stipulate that for pasting in deficit 	offices. officers may be asked to 

give their preference for such posting mentioning the name of deficit 

offices. As for as possible they may be pojted at such deficit offices 

on the basis of the seniority 	and preference. These persons should 

be 	posted to the office of their seniority on availability of subsequent 

vacancies. On such preferences for Meghalay Arunachal Pradesh 
and Mizoram on 22/5/06 and 29/5/06. She has,opted or given 

preference for Manipur. 

Copies of.  the preference given an 

enclosed Annexure DI and D2 

4.9. 	That after receiving option, by the office was seen that many 

people opted for Assam and as such number of optkfor Guwahati 

became more than the sanctioned strength and made Guwahati 

Office a surplus office, whereas offices having number of optees less 

than the sanctioned strength are classified as deficit office. 

	

4.10 	That by order dated 31/7/2006 issued from the officer of the 

AG (A&E) Assam, applicant was posted on deputation to the office 

of AG (A&E) Manipur. (SLNo.43). It may be mentioned here that by 

the above order dated 31/7/ 2006 all the officers stand released w.e.f 

31/7/06. v 90-c r 4 el  
Copy of the order dated 28/7/06 is 

enclosed as Annexure- E. 

	

4.11 	That applicant due to certain personal problem including 

ailment of her old mother who resides with her and changing 

circumstances of the posting in surplus and deficit offices submitted 

representation dated 31/7/06 requesting to retain her in the office of 

the AG (A&E) Meghalaya, Shillong. She also submitted 
representation dated 17/10/06 indicating her option for Arunachal 

Pradesh also. In the said representation she had categorically stated 

that she never opted for deputation to Manipur office. She also 
submitted representation dated 11/10/06 to the Principal Director 
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staff, Office of CAG of India, and to Sr. Deputy AG (A & E) Manipur 
v 

and Gaed for library to produce the same at the time of hearing) 

Copies of the representation dated 

31/7/06 and 17/10/06 are enclosed 
as Annexures F & G respectively. 

vi. 

4.12 	That the scheme of separation of cadre has not been made 

in a scientific manner and the respondents are working with utter 

confusion. It is stated that in earlier occasions also before the issue 

of the so called separation of cadre the respondents had called for 

options and cancel the same. Before the issue of the so called 

separation even in 1998 by the policy of transfer officers were 

transferred and rotated in deficit offices for 18 months and reposted 

to the base office. It is stated that base office of the applicant is 

Guwahati and she was posted at Shillong office as a deficit office 

after her passing SOC examination on promotion as section officer 

as such she deserve to be posted in Guwahati office or continued at 
Shillong. 

The copy of the circular dated 

8/9/1 998 and policy order dtd. 

22/3/2000 are enclosed 

Annexures H and I respectively. 

	

4.13 	That the applicant has not opted or given consent for 

deputation to Manipur. Under the procedure of law, as such, her 

posting/ transfer on deputation to Manipur is not permissible. 

	

4.14 	That the Shillong office is functioning for the states of 
Meghalaya, Arunachal Pradesh and Mizoram also. These are deficit 

offices and there are vacancies of SO"s in Arunachal Pradesh and 

Mizoram. The applicant states that she can be accommodated at 

Shillong in either of the states offices viz Mizoram, Arunachal 

Pradesh and Methalaya. Arunachal Pradesh and Mizoram are her 

changed option. It is also stated that there is scope of vacancy in 

Meghalaya state in near future. One deputationist is there likely to 
be repatriated. 5k 	 SO /-r-v QY  



- Cl - 	
"4 

4.14 	That the scheme of so called separation is perverse and 

illegal. The policy was declared for sanctioned strength. Thereafter. 

the respondents to suit their ad-hoc purposes brought in the concept 

of required strength which is a vague concept and not supported by 

service jurisprudence. The post of SO's and AAO'S are separated as 

20% and 80% respectively. The distribution of the actual number of 

post and vacancies have not been published as such it is difficult to 

exercise option with full awareness, It is also stated that while 

posting the respondents have changed the ratio whimsically inviting 

arbitrariness and favoritism. In Guwahati Office there are 10 SO's 

and 65 AAO's , it ta& stated that in case of 65 AAO's there shall be 

at least 16 SO's . This is only cited as an example. Same is the 
position in other offices also 

That OA NO.s I 151o6, 125/06, 146/06 1  197/06 1  204/06 1  
225/06, 257/06, 267/06 have been pending before this Hon'ble 
Tribunal in the matter of separation of cadre. 

Copies of the orders in OA 125 and 

MP no. 59,52,55and 56/2006 in OA 

no. 143,115,125,146/06 dated 

29/05/06 and 2 1/07/06 and order 

.dated27/10/06 in OA 257/06 is 

enclose as Annexure J,K,L 
respectively. 

5. 	. GROUNDS WITH LEGAL PROVISIONS 

5.1 For that the scheme of separation of cadre is illegal and 

vague. 

5.2 For that the base office of the applicant is Guwahati and 

she deserve to be posted at Guwahati or Shillong where she 

was posted as in deficit office under the prevailing policy. 

5.3 For that change of option by representation has been 

allowed in other cases and she can not be. discriminated. 

I 

jIJ 
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5.4 For that she can not be send on deputation without her 

option / consent. 

5.5 For that the Hon'ble Tribunal is seized with the matter of 

separation of cadre and has been pleased to pass orders not 

to disturb the applicants in other 'cases challenging the 

scheme of separation. 

DETAILS OF 
	

EXHAUSTED 

There is no remedy under any rule as applicant though 

represented before the authority concerned it is still pending 

without any reply. Hence this Hon'ble Tribunal is the only 

forum for redressal of the grievances. 

MATTERS NOT PREVIOUSLY FILED OR PENDING 

BEFORE ANY OTHER COURT 

The applicant declares that they have not filed any 

other original application in any Tribunal or Court. 

2: 
RELIEFS SOUGHT FOR 

Under the facts and circumstances of the case the 

applicant pray for the following relief. 

8.1 The scheme of separation of cadre under circular No. 144 

NEG (App)/17-2004 dated 24/3/2006 be set aside and 

quashed and including circular dated 30/03/06 

8.2 The order dated 3 1/07/06 of posting on deputation of the 

applicant (Si no. 43) to Manipur be set aside and quashed. 

8.3 The applicant may be posted at Guwahati, Assam, or 

Shillong, Maghalaya. 

8.4 Any other relief or relief the Hon'ble Tribunal may be 

pleased to grant. 



4 	 The above relief is prayed on the grounds stated in 

• 	para5 above. 

9. INTERIM RELIEFS PRAYED FOR 

 

• During the pendéncy of this application applicant 

pray for following interim relief. 

9.1 The applicant shall be allowed to work in the office of the 

AG (A&E), Meghalaya. Arunachal Pradesh, Mizoram now 

functioning at Shillong. 

9.2 The order dated 31/07/06 of deputation of the applicant 

(Si no. 43) be stayed / suspended. 

10. This' application has been filled through Advocate. 

11. PARTICULARS OF THE POSTAL ORDER 

IPO No. 26G 352784 

Date of Issue 01/1112006 

Issued from G.U.P.O. 

Payable at G.P.O.Guwahati 

I 
4P 

12. Enclosures as stated in the index 

 



VERIFICATION 

I Mandira Purkayastha aged about 38 years daughter of 

Late M.K. Purkayastha, resident of Bishnupur, Shillong-4 do 

hereby verify that the statements made in paragraphs 1, 4, 6 to 

12 are true to my knowledge and those made in paragraphs 2, 3, 

5 are true to my knowledge as per legal advice and I have not 

suppressed any material facts. 

And I sign this verification on this . . .. ..... day of 

November 2006. 

Guwahati -5 

Date 	9 
	

Signature 
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propoilionately d1s1il)tItcd lit each cadre. S  

ill 	Permanent posting of Group '13' ofhiccrs of .'mmon cadre against the required 
strength of varioug Civil AuditJA&E offices t;hall be made by the respective 
cadre controlling anthiojitics fillictly on: the ba;is of the Seniority of the ollicers, 
who have exercised their option for allocatioLL to such offices, iiTeSpcctivc of their base officc. 

IV 	If the number of OJ)tceS for a particular office m more than the rcqtnro(l StLCflf)Ih of that office, the cxccs persons in each cad, (SAOIAO/AAOIS'()), Wit') Cait 
not be accommodatcd in the oliico of their preference against (1w requited 
slrcngthi of that 0111cc as per their Sciliority, shall be pOStC(L Oil (ICIHII8IIOfi basin to the olljcc viz. dcfjjt offices. If sufficient Voiun(crs arc not available J.br 
such posting on dcputaiioit I):wis, the junior most, persons in excess of lequired 
sticiigtjt in each cadre shall be Sent to (leficit oflicc 

(Ill (lcplllatioii I)asis. No 
wdlmgncsa shall be ILcccSsafy ftr thin purpose but 11CIltilatioll allowance shall be 
PaYable. they may he akcd to give lhtcir preference for such posting 
mentioning the names of deficit offices and as 1ir as poSSiI)l0 they may be to iflC1) dclicit 011Ices on the basis of - r seniority and pic1rciicc given , (i&';s flu Ihia p;pos. 11hcse persons slial be !ostcd to the of lice of t1ter 

oz :he basis of ihck. seniority on nvf' ibility of subsequetti 'acancics 
against the icquircd strength in such officc. T.c Surplus optees shall '113"6 form part of the tdi of, tlu..0 oulicc fot winch option va' 'o.5ici',d by thcni 

V If the number of optces for aji nIt ul ii oil ' c lest th.m the flncl1ouc(t sfi$7L'lll 
of that office all the optcc.s1iaJJ be allocated to that office. The lclllainiiig 
vacancies shalt be filled up by deputation or ntiijdun Optccu an per gukielines laid doWn at IV above. The vacancies aiF;,ig due to Icpatr:atk,ii of the 
dcpu1ljojij5t5 to the office of their choice 'vii: be hued up by Ilte conecrni,d offices as prov;iotLq Contained in (lie 1.tCCJt.j(It);jlt Rules 1()1 the 

COJCcfl1Cjl 

The or01110601 to CJrotq) 'B' pot afiur (hic ncj)ai:iJoii of eaduc shall ho undo 
by th concerned ci icc front amongst the cj.it Ic oflicers of ,  iheii nflice. I10\V0Ve!, ill surplus oIi.iecs no fmThcr PiCinohiot will be made till all lie Sui j)iU3 OlICOS pOsft(! f) dc(tct oll:ees Ott dejnitaiu, bajs are accolit,)(J(?.tse(l it tliee oIfic.cj. 

1Jnct rCCJ UJIIIICnI ecil! be 	 •. 	 .. ':ly aaiiI tie ietjtiisiti11 a1read' placed/to be placed to Siafl 5  eJceijo ( : j,j J j 0j1  

.4 

/ 

(zc.t.k) 



/ 

/. 

JO1Ui UV OPlZ( 

Iii llic CYclil o1' 'Scparation 	f cx18 CUI1UIIOI1 cI(Irc br ,  Oroup 13' pot of 
of tbic 	j Audit 	

of (lic 1idia, Audit & Accou,, Dcpuuijcjit lOvilcdjii 

	

	
. 

WOlkg in the Oltiec a! the 

(dCSJfl(j0fl) knowing liii)' that tiic °PLiO 1 I 

.qo cxczcjcd ahajj be linaJ .uid no furthicr changc In thc at)ovc option laaII l)( 
allowed in any CISc 1  do !icrct,' opt In he fitially alloealc(I to Ilic II IolIowi116 Otcc(N) in order, OIl)IVICfCIICc:_ 	 . 

1 .Officc oi'Ulc .  

2. Qiofthc 
. 	OfIic<oftJ1 

' 	
)fiicc of thc ............................................................................. ...... .. 

Qffi 

O'Ecc of the .................................................................................... 1 . 	 oncij 	 ...................................................... 

1 • 

) 

c' 	,• 

•1.. 

I.  

'St 

:. 

• 

l)ar . 

SIatioii . ................... 
Nanic .........

............................... 

Dcigi,atjon .................. 
............ 

0/0 thc .................................. 

hflhj)Ioyce No............................ 



• 	 ... 	 . 	 • 

OFFICE OF THE ACCOIJNlANl GENERAL(A&E) ASSAM. (UWAHATI 

Circular on Cadre Separation 

Circular No.AG/Sep/Gr. 'B 72006/141 	 Dated 30/3/2006 

Headquarters office has decided to separate the common Group 'B' cadre 
from Section Officers to Sr. Accounts Officers in the A&E offices of the N.E. 
region hither to controlled by the Accountant General(A&E) Assam, 
Guwahati. 

	

H. 	The offices to which the staff may exercise their onetime option are the A&E 
offices at Assam, Meghalaya, Ma.nipur, Tripura, Nagaland and the newly 
created offices of Mizorarn and Arunachal Pradesh. 
The separation of Group 'B' cadres would be in accordance with the 
following criteria 
The existing staff may be allocated on permanent posting against the required 
strength on the basis of the seniority of the officers who have exercised their 
option for allocation tó such offices, irrespective of their base office. 
If the number of optees for a particular office is more than the required 
strength of that office, the excess persons in each cadre 
(SAO/AO/AAO/SO).who can not he accommodated in the office of their 
preference against the required strength of that office as per their seniority, 
shall be posted on deputation basis to the office for which number of optees is 
less than the required strength of that office viz deficit offices. If sufficient 
volunteers are not available for such posting on deputation basis, the junior 
most persons in excess of required strength in each cadre shall be sent to 
deficit office on deputation basis. No willingness shaUbe...necessary for this 
purpose but deputation allowance shall be payblè[ITowever,:they;  may be 
asked to give their preference for such posting mentioiUns''fdéficit 
offices and as far as possible they may be posted to such deficit offices on the 
basis of;their seniority and preference given by them for this purpose. These 
persons shall he posted to the office of their -choice on the basis of their 
seniority on availability of subsequent vacancies against the required strength 

-  
in such offices. The sur

- - 
- - r S.rptre plus optees shall also form part of the cadre of their 

office for which option was exercised by them.j 
If the number of .  optees for a •  partic.ular 	is less than the sanctioned 

• strength of that office all the optees shall be allocated to that office. The 
remaining vacancies shall be filled by deputation of surplus optees as per 
guidelines laid down at V above. The vacancies arising due to repatriation of 
the deputationists to . the office of their choice will be filled up by the 
concerned offices asper provisions contained in4h&Rëcrui-- -ent Rules for the 
concerned posts. 
The promotions to Group 'B' posts after the separation of cadre shall be made 
by the concerned offices from arnongt the eligible officers of their office. 
However, in surplus offices no fi:rthe promotion will be made till allthe 



surplus 01)(ees postcd to deficit othc on deputation hai auc accommodatcd 
in these offices. 

\'l II. 1)irect recruitment WI I! he done iii: the deficit offices only against the 
requisition already.. pkccd/io be placcdto Staff Select ion Commission. 

IX With aview to implement the abov scheme of sepaiation of cadres of Group 
'B' possls,  all dè present Group 'i3. Qfficers (Section Officers to Senior 
Accounts Olficcis including those on deputation and on foieign service) of 
this offièe arc herebbv directed to exercise their options in the enclosed 
"FORM OF OPTiON" and subthit the same to the Senior Accounts 
Officer/Adrnn. .orThis. office by 15thAprH,  2006. positively. He should also 
prepare a list of'Ofuiers on lea'%'e and ensure sending of this circular with 
'Option. Form' totheni by Registered post. 

Sr. Dy. Accountant General (Adnm.) 



;•':•.FO:RMOFOPTION 

In Ilk even1 of ,  separation of existing common cadre fbr Group J3 flUSLS of 

(Sr.AO/AO/AAQJSQ ol the A&Eoffices of the Indian Audit & Accounts Department 

located in the North East. I Shri/ Smt./ Ms 

..........................................,workin g  in the offlce of the ................................. 

.as ......................................(designation), knowing .full' that 

the option so exercised shall be flnal and no further change in the above option shall be 

allowed in any case, do hereby opt to be finally allocated to the following office(s) in 

order of preference. 

1 .Office of the ........................................................................................... 

2. Office of the ...... .......... ....................................................................... 

and so on. 

(Signature) 

Date Name.......................................... 

Station Designation.............................. 

0/0 the.................................. 

Employee No............................ 

(-. 
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N EX U RE 

OFFJCI (fl 'I'I:IL ACCOL;NTAN7 GENiiA L (A& E).. MEGIIALA\',& ARUNACHA1 PR-A DESH 	 001 

F, 

ri rctflar No 23 	
Datc 2 1.04.2000 

in continuation to this officc Circular No. Estt. 1/16 dated 5.4. 2006 and No 206 dated 174.2006 regardiig option in connection with the separation of common Group 'B' cadres from Section Officers th Sr. Accounts Officers, it. is informed that Hqrs. office has furnished a revised option form along with thef611owing clarifications 

No additional post t.V CIn created for the newI: creaied office.c / ivli2u#On, and 
A runachal Pradesh.. Offices will he accommodated to thcse offices against 11w existing 
.canclioned strength already circulated h3: BR.S wings of J-lqrs. office on the basis of/heir 
option or otherwise. 

Sr. AU A0, AAO and SO will be treated four separate cadres and ratio of 80:20 in Sr 
A 0/A 0 and AA 0/S0 will be maintained while separating these cadres. 

An officer who ha. given preftrence for more than one office for permanent allocation 
will be considered for permanent allocation as per his seniority and option exercised by 
him. If he cannot he accommodated to the office mentibnd at SI. No. I of the option form 
he wil7 ie considered for permanent allocation to the oil/ce  mentioned at Si. I1O.  2 and so 

'on. if however. hccannorbe accommodated to any of the above offices as per his seniority 
he will-be posted On deputation to the deficit ofiicc( till he is final/i; allocated to any of 
the offices  mentioned in the option. 

It has aireadi' been niade clear in the policy for separation of cadres that final  allocation 
of Group B' officers  belonging to common cadre shall be made strictly on the basis of 
their seniority-cum-oprion exercised by theni irrespective of their base office. 

Officers should exercise their option latest by 27.04.2006 positively. Jr has -been made 
clear that if no option-is received froni the officers, theywill be permanently allocated to 
the deficit office(s) on the basis of administrative convenience. 

A copy of revised option form received from Hqrs. office is circulated to all the officers for 
necessary action. 

Dy. Accountant General (Admn) 

Memo No. Estt. IISOC/Gr. B/2006-2007/240-245 

Copy to 

Secretary to AG(A&E), Meghalaya etc. Shillong. 
Steno to DAG(Admn) 
Steno to DAG(AE & VLC) 
All Sr. AOs/AOs/AAOs/SOs. 
Notice Boards 	 - 

E.O.Book 

Date : 2.1.04.2006 

_C111—  ~A 
Establishment Officer 



1NEXURE 

41  

OFFICE OF THE ACCOUNTANT GENERAi (A&E, MEGHALAVA ETC., 
.SHJLLOiN(;.. 793001 

Circular No. Estt. i:! 320 	 Dated:- 26/4/06 

in continuation to this Office Circular No. 239 dated 21.4.2006 regarding 
Separation' of Corn non Group 'B' cadres from Section Officers to Sr. Accounts Officers, 
the following clarification furnished by the Headquarters office is circulated to all 
concern. 

Proposed Sanctioned Sirength of Gj -.'B' cadres for the office of the Meghalava. 
Arunachal Pradesh and Mizoram. 

MEGHALAYA 'A/PRADESH 	MIZORAM 
Sr. AO/AO 
	

9 	 4 	 3 
AAOISO/Supr. 	26 	 13 	 11 

An Officer, who has given preference for more than one office for permanent 
allocation. '.wiil be considered fot pcimanenL allocation as per his seniority and 
option exercised by hitm If he can not he accommodated to the office of his first 
choice he will be considered for permanent allocation to the office mentioned at 
Si. No. 2 and so on. If however he cannot be accommodated to any of the these 
offices as per his seniority and option he will remain under the cadre control 'of 
the Accountant General (A&E) Assam, Guwahati and posted on deputation to the 
deficit'offlcTe(s) till he Iis permanently allocated to any ,of the offices mentioned in 
the option against the subsequent vaanc' arising in the cornemed office(s) 

Once the officer is permanently allocated to the 'office of his first or subsequent 
choice in the option form, such allocation is final and no further 'change will he 
allowed. 

As no further promotion will be made' in surplus offices till all surplus opteees 
posted on deputation to deficit -offices -ar-c accommodated, the concerned surplus 
offices will accommodate their surplus optees against subsequent vacancies. 

Sr.AO, AO, AAO and .SO'will be treated four 'separate cadres for the purpose of 
allocation and the ratio of 80:20 m Sr.AO/AO and AAO/SO will be maintained in 
each office while separating these cadres. 

The sanctioned strength and PIP for the newly created offices of Mizoram and 
Arunachal Pràdesh is being intimated byHQrs. Office (BRS wing). No additional 
post is being created for tb P  ireseit 

è/ /) 
- 	(Contd... P12) 



'I 	
) 

The oflicers Who aic prsntiv on deputation to other offices will be allocated to 
the offices as per 'their ,seniority-cum-pre1rence. The will be repatriated from the 
borrowing office(s) to their allocated 'office sub ccl to availability of vacancy in 
that office. No supernumerary post will be created in am' office. 

The sanctioned slrengt minus existing vacancies proportionately distributed in 
each cadre is the required strength 'fOr the purpose of separation of cadre. No 
additional post is being created for the present. 

(Authority:- AG's. Orders dated 26.4.06 at P/7N of the File) 

Memo No. EstLl/10-15/SOC/Gr.'B'/2006-07/321-322 
Copy forwarded for information to:- 

All Sr. AOs/AOs 
All AAOs/SOs 

Sdi'- 
ESTABLISHMENT OFFICER 

Dated:- 26/4/06 

EST LISH'IENT OFFICER 



V 

OF'J'1C.E OJ. I'IIL A(.(1u1..iN1ANT ( IJNJLKAL A&Ii, I NIVX,I1ALAX A EJ(,: 

s1I•I I;1A3Nc 

Circular No±su-1; SOC/(iroup '13 72006-07/715 	Dated : 22-5.2006 

lii conimuaiion of this oftce Circular No.Eslt.1/697 dated 17-5-2006. a cop\' of the 
Circular No. AG/Sep./Group B72006'35 dated 19-5-2006 showing the vacancy position of The 
deficit oflices of the A.G.(A&E) of the N.E. Region is hereby circulated 10 the concerned Group 
B' officers of this office for infOrmation:: 

ScL' 

Deputy Accountant General (Admn) 

Memo No. Estl-1/SOC/Group B '/2006-07/716-717 	 Dated: 22-5-2006. 

Copy loiwarded to: - 

All Sr. AOsIAOs. 
All AAOs/SOs/Supervisors. 

Est shment Officer 

1 Y4~ 1 



M~K)  -6 . 

11 FORM OF OPTION FOR DEPUTATION 

 

In the event of separationóf existing Commoti Cadre for Group 'B' Post of the 

offices of indian Audit and AccoUnts Department located in the North East, as per 

Circular No,AG/Sep/Gr..'B'/2006/141 dated 30/03/2006 1 ,.S1ri1 I&MIr7l  

Ms. 	 . 	 working in the office of the Accountant 

General! Sc Dy— Geeufitant-General (A&E). 	 / 	 . 	 as 

A(UL. (desigñatión) lçnowing fully that if I am not initially allocated to the office 

of my option so exercised as per Circular dated 3 0/3/2006 for want of vacancy, I may be 

allocated on deputation basis to the following ceficitoffice(s) in order of preference. 

(i) Office of the Accountant .Generall Sr. Dy. Accountant General (A&E) 

) .t 	... . nd so on. .9.... C 	Q•5Lk 

Sig ature 
- 

Name:4NDA 	dL' 	rr 

Designation: 	 G 

Date: 	 . 	 . 

Place:   YA 

--.---. 	 Naineofdeficitóffices 	 --- 

I 
Sr. A..O Cadre - Meghalaya/ Nagaland/ Arunachal Pradesh/Mizoram 
AD. Cadre - MeghalayalNagaland/ Arinacha1 PradeshlMlzoram 
A.A.O. Cadre - Manipur/ Nagalandl 	nachal Pradesh/Mizoram 
S.O. Cadre -Maiiipur/ Arunachal Pradesh/Mizoram 



.as .................... 

1) 

- 	 .-..-... 	 - 	 - 	
. .. 

1ORN OF OPTION FQRDEPtITATJON 

In the event of separation of existing Common Cadre for Group 'B' Posi of the 

offices of Indian Audit Sand Accounts Dçpartment located in the North - East, as per 

Circu1ar No.AG/Sep/Gr.'B'12006/1-41 dated 30/3/2006 1 SIuIi7 'ntii 

Ms. t-!AN 
	

19 	working in :the -office 

of the Accountant General! 	y—Anuntant —efieai(A&E) 

initially allocatedto he --.- ffice:oTiny option so 'exercised as -perCircii1-ar dated .301312 .006 

:for  -want of vacancy, 1 may be allocated -on deputation basis to the following deficit 

Office . 	1he -Accountant General! 

Sr. A. O. Cadre - Megha1aya/N-agà1and1 Arunachal P.Lldesh!Mizoranl 
A.O. ?OadreivIghá1aya!Naga1anW runacha1 PradesblMizoram 

Cadre - AianipurNagaIanciirunachal Pradesli'iizorarn 
4. S.O. Cadre- :Manipur/ Arunachal PradeshiMizorarn 



1.  OFIr1(F' or Tifl'. ACCOIJNTAN' (:INEflAJ, (A&It), ME(,PIAI,AVA ETC. 

Sil I 1,1 ,ON(- 793 (11)1 
1 

ii 

CircularNo. 3620 	 . 	. ,. 	 bate 3I/7/2006 

Conscqucnt on the scparnti(Th or tl1cl(mul  '11' Acdiiit & lntitIenicht cndrcs in the NI 
Rcgion i.f'er pdllcy i1Cd $cpnratioii issuè under Circular No. AG/ScpIGt.'l3'/2006/l4 I dlccI 

I 30/3/2006 read with Order No. AG(A&E), Asnhi; thiwahati Orders Nos. AG/Sep/Gr.'l3'/200O/4, 
AG/Scp1Gi.'/2(1O6/61hd No. Ac/Scp/(]r'1'1'/2006/66 dad ,28/07/2006fl1c: following Group 13 
officers hrc licrcby transferred and posted to ticoflke(s) m.0own hclow. 

hTlie officers who are ailocatcd/postec In anoffice olhti than this oliicc island rcleascd w.c.f. 
3 l/07/2Q06tN) in cilatilb th&rn tdjOifl in thei nów place of pdsting. 

rho trnn1cs are in the pflhliC interst. 

H 	L. 	•. 	 :i . 	. 	I 	- 	Ii' 
Sr. Accounts Offlcer/AccountO1ficcr 

S1.No lThni 	sifbfl1iccrs Place 1èmiIrks 
1j)Ofl cadr 	'è1 1,a ration 	0/o 

. 1 1 	Ii  1Ue AG(A&E/SrJACtAE) I 
(1) (2)  

: si 	rid, &:.c kJice 	of 	the 	A..(A&E); Pnanéntly 	11cted 
halaya, Shlllbhg  

2; Sti Panna Lal DaS 5LAO Office 	of 	1li 	A.J.rA&E); llotcd- - ttThttiently 	c.a 
ssai1i, Guwahi[i 

 Sil Ses Kanta Shrmà,Sr.AO Office 	of 	the 	AXL(A& Prt11het1tl) 	illocied 
4egjjaa, Shi long  

 Sri Sankar Paul, Sr.AO Office 	of 	the 	A.G.(A&E), On deputation basis 
• Mizoram.  

 Sri Y. Manaobi Singh, Sr.AO Office of the Sr. D.A.G.(A&E). Permanently allocated '  
Manipur, Imphal.  

• 	6.. Sri Rathindra Kurnar Das Sr.AO Office 	of 	the 	A.G.(A&E), On deputation basis 
-ghalaya,Shi1-1qng-. 1 

7. Sri L.Iboyaima Singh, AO Office 	of 	the 	A.G.(A&E, On deputation basis 
Arunachal Piadesh. 

R. Sri Kanan Behari Deb, AU Office 	of 	the 	A.G.(A&E), Permanently allocated 
Assam, Guwahati 

 Sri Swapan KumarNath, AO Office 	of 	the 	A.G.(A&E), On deputation basis 
Meghalaya, Shillong  

 Sri Moti Lal Sinha, AU Office 	of 	the 	A.G.(A&E), Permanently allocated 
• _________________________________ Asam, Guwahati 

 Sri Tapash Chakrabarty, AO Office 	of 	the 	A.G.(A&E), Permanently allocated 
Assam, Guwahati 

 Sri Ph. Jugindro Singh, AO Office of the Sr. D.A.G.(A&E), On deputation basis 
galand, Kohima  

 Smt. Veronica Lyngdoh, AU Office 	of 	the 	A.G.(A&E), Peimancntly allocated 
Shillong  

 Sri Prasanta Dutta, AO Office of the Sr.D,A.G.(A&E), Permanently allocated 
Tripura, Agarlala.  

Rcicascd on 25/7/2006 lo on Ril, Shillong 
jAuthority AG(A&E). Assnm's Order No. Admn. 1/7-/I )ptn/l 9)5-90/l 301 dated 21/7/20061 



IV 

' I 	•— ;;_ '2 . 
* 	

. 	2 	 : 
Asktnnt Accoiiti(.' (.)Fficcr/Se*iiiiii (,)lTiccr.s 	 ., 

A.(;.(A&l ), Permanently ullocuted 

i• f)flicc 	of 	tlic 	A.C.(A&'l), Periiiancnily nllocntcd 

17 Ahish13'incijcc4 (Q (Jihc 	01 	1h_ 	A tj (A&l 
) Will 	nntinuc 	in 	plccffl 

Mcgh ii 	' 	 'lilk,ij' pli.c 	'iI 	posting 	(ill 
lisposnI 	f hA No.- 
nd'l 5! 1 2006 h 	iflin 

• ___________-_____ __________-____ 
ltis1u0. 

18 Ramomoy IThattachaijec, AAO Qfficc of the Sr I) A C (A&L) On (lcput'thoil hais 

19., Dcvashish Bhiattacharjcc, AAO Office 	of 	the 	A.G.(A&E), Permanently allocated 

 Ashim Kr. Sal -ia, AAO 
• Mcghalaya_Shillong _•••.__ ••-.___i____ 

Office 	of 	the 	A.G.(A&E), Pcrñianciiily hlloctcd 
Megya,ShiItong  

 Rajyapal.Dcokota, SO Office 	of 	the 	A.G.(A&E), Pcrmancnt.ly allocated 

 Sabyasachi Choudhoury, AAO Office 	of 	tUe • A.G.(A&E), Will continue 	in prcscnt 
Mcghalaya, Sililiong placc 	of 	posting 	till 

disposil oi OA No 	143 
and 151 of006 or lifting' 

 Shovan .9ftice 	of 	the 	A.G:(A&E'),! 
otatus quo. 
Prmaneñt1y allocited 

Assam, ôi.wahatI 
 M - njita Roy Choudhonry, AAO 

• 
Office 	of 	the 	A.G.(A&E), •0 Pcmaiicnily allocated 

•.Il Meghala'a, Shillong -'I 	0, 

 Chakrabarty, SO Office 	of' the 	A;.G.(A&1 Will contInue in present 
Meghalaya, Shillong Øl c 	df 	Stit1g 	till 

disposal of OA No, 143 
and 151 of 2006 or lifting; 

 Arun Kumar Nath, AAO 
l 

________________ 

Office 	of 	the" A.G.(A&E), 
ft'as quo: 

Permanently allocated 
Meghalaya, Shillong 

 Madhabi Deb, AAO Office 	of 	the 	A.O.(A, Permanently allocated 
Meghalaya, Shillong 

 Djssac, AAO Office 	of 	the 	A.G.(A) Permanently allocated 
Mcghalaya, Shillong 

 Ashit Dhar, AAO Office 	of 	the 	A.G.(Ai) Temporarily 
Assam, Guwahati ' accommodated 

 Surendra Prasad Roy, AAO Office of the Sr. D.A.G.(A&E), On deputation basis 
Nagaland, Kohima 

Rajesh Kr. Rasaily, AAO Office 	of 	the 	A.G.(A&E), Permanently allocated 
Meghalaya, Shillong 

Kurnar Karki, SO Office 	of 	file Permanently allocated 
Mcghnlaya, Shillong 

Suifanan 1)eb AAO 
iiicnlly allocated 	- Olhc 	011111 	AG(A\ 

-.------- 	----.---.---- 
Mcglialiya, Shil1oni 



-'- 

H 	 I 

1 R iii,cli Ki 	13i1w'i 	AA0 Office 	of 	il 	,\ ( 	(AA' I ) 1k 	in inenily nllo. itetl 
'7' I  t\'lcp,halaya, ShilJutit 

Seb 	AAO OfIicc 	('if 	th 	A ( 	(A&l ) Pet mnncntly alincited 
l\'lcglmlayn, Shil bug 

 iiaukhulaiuTytliul, AAC) (301cc 	of 	tl. 	A.(A&F Pcnimncntly nllocated 

1  'T'legha.la)'a,SlliIIong 	I 

 l3.Rolcs \\'ahlnng, AA() Oflicc 	at 	the 	A .( 	(A&h), t'crmancniiy hlIOCtC(l 
Mcglialaya. Shilluiug 

 Halinc RoyNongrurn, AAO.. OtTicc 	of 	the 	Ai.(A&E), P&iiitiitly allocated 
Mehalaya, Shillong  

 Steven .Josper Swci, AAO Offlcc 	of 	lie 	A.G.(A&E), Pcrniancnlly allocated 
• Mcghalaya, Shillong 

 Sebarrius Nangbah,AAO Qffice 	of 	the 	A.G.(A&E), - Permanently allocated 
Mcghalaya, Shillong 

41, Keshab Gupta Roy, AAO Office 	of 	the 	A.(L(A&E), - Permanently allocntcd 
• Meghalaa, Shilbong 

42. Krishna Basi Das, SO Office 	of 	(he 	A..G.(A&E), Permanently allocated 
Asarn, Guwa1idi 

/3. Mandira,Purkayastha, SO On deputation basis 
Man1'pur, lmphal 

 BiswajitDutta, SO Office 	of 	the 	AG.(A&E), Will continue in present 
I  

Meghalaya, Shillong place' 	of 	'otihg 	till 
1  disposal of OA No. 143 

and 151 of 2006 or lifting 
of status quo. 

 Pijush Kanti Sur, SO Office 	of 	the 	A.G.(A&E), Permanently allocated 
Assam, Guwahati 

 Dipali (Mandal) Das, SO Office 	of 	the 	A.G.(A&E), Peimanently allocated as 
Assam, Guwahati per provision of MIR. 

 Ratan Debnath, SO Office 	of 	the 	A.G.(A&E), Permanently allocated 
Arunachal Pradesh 

 Uttam Kr.Saha, SO )Office 	of 	the 	A.G.(A&E), Permanently allocated 
Assam, Guwaha(i 

49, Partha Pratirn Choudhouiy, AAO Office 	of 	the 	A.G.(A&E), On deputation basis 
Arunachal Pradesh. 

 Abhijit Biswas, SO Office 	of 	the 	A.G(A&E), Permaneiitlyiiilocated 
Assam, Guwdia1i 

 Ajit Kumar Dcl,, AAO Office 	of 	the 	A.G.(A&E), On deputation basis 
Mizoraun, 



I' 
	 1! 

1 	 ., 	 H.4 

52. Amil C hi1ly AM) 011col' flic.'i 	DA 	(A& I ) 
icmnncntlyillnutcd 

. 
lriiiiri, /\J4IIIula ., 

53 1-litc.41 Ch. Knlitn, SO 0111cc 	
I 
of 	the. 	A .(L(A&E), WilL continue in present 

Meghal;ya, Shilnng . place 	of 	posting 	tifl 
disposal of OA No. 143 
nn1 1 	t nt 2006 hij  li{1in 

 Shipra (3linsh, AAO 	 . O11c 	of 	tiThA.G.(A (%F), . 	 cithaithtly allocated. 
Mcglialaya. Shillong .. 	. 	 . 

 Suiiitra (Das)Dey,AAO 	. 0f(lcc 	o1'Th 	A.G.(A&E), 1'cmpornriIy 
Mcghalaya, Shillong . accommodated 

 Dhircswar l3oro, SO Office 	of 	the 	A.G.(A&E), On deputation basis 
Aninachal Pradesh. 

 Pradip Kr.Das(l), SO 	
: Office 	of 	the 	A.G.(A&E OndeputatlOnbaSis 

izoram. 

 Sanjoy Rn.Dey, AAO Will continue in present 
• 	

. dffice 	of 	(lie 	A.G.(A&E) place 	;of. 	posting 	till 
disposal Meghalaya, Shillong of 2006 orliffing 
of status quo. 

 Nilodhwaj Mis!tra AAO. Qffi 	of 	the 	A G,(A&E), Permanently allocated 
Assam, Guwahati 

60 Sadhan C11 Paul, 	O Will continue in piccent 
• 	 •• 

Office 	of 	the 	A.G.(A&E), place... of 	posting 	till 
Meghalaya Shillong disposal of OA No. 143 

- and 1'51of 2006 of lifting 
of status quo. 

61. Adhir Chakrabarty, AAO-cuin- Office 	of 	the 	A.G.(A&E), Permanently allocated 
Secretary to AG. 	. 	 .. Assam, Guwahati 

Accountant 0eneral 

Memo No. Estt. J/SOC/Gr. '13 '/200607/362J (A) 

Copy forwarded for information to :- 

The Comptroller &, Auditor General of India, 
10,Bahadur Shah Zafar Marg, 
Indraprastha Head Pest Offic; 
NEW DELHI - 110002.. 

Date : 3 1/7/2006 

Accountant General 
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CIiiO No. I stl I/SQC/(i. . lr/2 )60/362. -3632 	 I )afc: 31/7/2(106 

• The Accountant Ccncral(A&E), Aaiii, Maidamgann, 1icltoI, (Juwahati - 781 029. 
2, Thc Sr. Dy. Accountant Gcncrl(A&E), Tripuia, Agartala. 

'IiicSr. Dy. Accountant Gcnc'aI(A&li), Manipur, Imphal 
The Sr. Dy. Accouilant Gciicral(A &L), Nagahuid, K ahima 
All concerned officers 
I'A() (Local) 
PA l)A G(Admn) (Local) 

R. PA lo DAG(AE&VLC( (Local) 
PS to AG(A&E), Mcghalaya etc. Shilong 
lEsti. 1 Order i3ook 

11 	fj: 	11 Section 
12. Nolicc Boards 	 jJ 

4'- 

Establislinient Offl6er 

ri 



IANNE*XURS. - F \] 

To 
The Accountant General (A & E) Meghalava. etc. 
Shillong. 

Sir, 
With reference to your Circular No 3620 (sI No 43) 	Dated 31-07-06 

regarding my sudden posting to the O/o the A.G. (A&E), Manipur. In this context. I 
would like to bring your kind knowledge the following facts 

That Sir, I did not prefer for deputation to the 0/0 the A. G. (A&E), Manipur and 
as such, I may not be forced on deputation other than my preference given earlIer. My 
choice of preferences was given as Assam, Meghalaya and in extreme circumstances 
Arunachal Pradesh. It may be mentioned that preferences were taken from us vide Office 
Order No Esti. —JJSOC/Group-B/2006-071892 Dated ... 26-05-06. It is a fiwt that I have 
never opted for Manipur in response to any of the letter of option, asked from us. 

That Sir, my base office is at Assam as there was no accommodation in 
the 0/6 A. G. (A&E) Assam. I was transfened to O!o the A.G. (A&.I) Meghalava. 
Shillong on promotion to the post of Section Officer for a Tenure period of Eighteen 
months with the assurance of bringing back to Guwahati. 

That Sir, even before the expiry of the 18th  months and in respective of my choice 
of options and willingness I have again been asked to join Manipur Vide letter No. 3620 
Dated 31-07-2006. Which I feel notappropriate and for which I have been placed in 
extreme hardships. In this connection it may be stated that I have been residing here at 
Shillong with my mother aged more than 65 Yrs. Who often remains confined to bed due 
to various ailments and needs regular medical check up and treatment 

That Sir, I am the only person who has been posted at Maniipur which is far 
distance place/places other than Shillong andGuwahati. 

Under the above circumstances I shall remain ever thankful to you, if Your kind 
self be gracious enough to retain me in the Offica..of the Accountant General (A&E) 
Meghalaya, 	 .... 

you 

Dated: 3 1-07-06 
Shillong 

Yours faithfully, 

(MANDIRA PURKAYASTHA) 
SECTION OFFICER 

Co 



[ANNExuRB'J 

4< 
17.10.2006. 

The Sr. DeputyAccountant General (A&E), 
Manipur. 

Submission of formal application regarding Earned Leave and vlcdical Leave applied. 

Rcspeccd Sir, 

With due respect, I would like to bnngito your kind knowledge thati have applied for Earned 
Leave initially for 30 (thirty) d.ays'with effect from 11 .08.06 to 09.09.06 vide Fax message TX/RX No. 
(X66 axed 24.08.06 and subsequently on expiry ofthe same I have aga, n extended my leave for another 
30 (thirty) days vide Fax message TXJRX No.0090 dated 12.09.06 an recently I have again applied for 

leave for 20(twenty) days only communicated to you vide Fax message TXIRX No 0111 dated 
10.10.06. Photocopy of E.L. and medical !cave and also the relevant i eceipts of all these fax messages 
is enclosed herewith for your kind knowledge. The formal application ; id medical certificate in original 
alongwith certificate of earned leave credited to my account is also nclosed herewith for your kind 
knowledge and necessary action please. 

In this context I also would like to hn ñg toyour kind knowledge that I did not prefer for deputa-
tion to the office oftheA.G(A&E), Manipur and as such I may not be forced on deputation other than my 
preferences given earlier. My choice o f preferences was given as As tvlethalayaanjn_extreme... 
circumst.ancesArunachal Pradesh. it may be mentioned that preferences were taken from us vide office 
order No. ESTT-1/SOC/Grj72006-07/892 dated 26.05.06. 11 is i fact that I have never opted for 
Manipur in response to any of the letter of option asked from us. 

That, Sir, mybase office is alAssarn as therewas no accommodatn in the office of theA.G(A&E); 
Assam. I was transferred to office of the (A&E);Meghalaya, Shillong oi promotion to the post of Section 
Officer for a tenure period ofeighteen months with the assurance of bri ging back to Guwahati. 

That, Sir, even before the expiry of the eighteen mOnths and iriespcctivc of my choice of option 
and willingness I have again been asked to join Manipur vidc letter No. 3620 dated 31.07.06 which! fed 
not appropriate and for which! have been placed in extreme hardshipc.. 

In this connection, it mayated that I have been residing here t Shillong with my mother aged 
more than 65 years who often remains confined t6bed due to various ai Inients and needs regular medical 
check-up and treatment. 

Thanking you, 

Yours faithfully, 
• 	 .•.. 

My leave address: 	 (Mindira Purkayastha) Smt. Mandirâ Purkayastha, 	 Secilon Officer C/O Smt. J.Kurbah (behind Bisnupur (3azar), 
Biiupur, Shillong-4, 
Mcghalaya. 

Copy to: 
I .-. 	 Pnncipal Director (StafO office of the GAG of India, NCV Dcliii for favour ofyour kind 

knowledge please. 

	r~4~ 

 ' 
2. 	A .G(A&E), Assam for favour ofybur kind knowledge. please. 

(M.*ndir urkayastha) 
section Officer. 

To 

Sub: 



(ANNF-XUFW_- ,, 

FID 
D.O. 1 oJ)AC(AyCoi..c/ - 	
i)aed Gisivilliliti, Scpteuibei 011,1998. 

J)car, 

I would like to di;iw your ulLcnljon to t'c issue of timely icpnuiation of 
Sr. A0s/A0jA//sc to their p;uvnt t)fficics alier coiiiplciion of tlicü tenure of 
18 nionth/I2 months. As you are aware, liuni the kvcl of Section OHjcci onwards, there is a common cadre for Umsfiiti,iJ posting. 

To s1camlinc the whole process us well us to rcniovc any perccivcd inconsistencies I pzvposc to adopt the following policy for tmns(ci -/po.st'ing of Common cadre officers in the NorthEastern Region: 
(I) 	The officials preising S.O.Q. E'amiiaation in N.E. Region will be 
posted in the ollices from which they passcd the said Examination, as for as pssiblc. 

The tenure of posting iii tue oulstatioji deficit oflices for the lirsi and sccoridumc for S O/AAOs will rcmuui I month', as per custing policy.  
The tenure ul potlnt, br Sr A03/A Oi in the outsthtion offices for 

the sç.cond tune and above will b tnc year subjt to the condition that the officer tavailpfreguJarlcavc off30Ju, !bn' leuv. Lcnvc avail in excess of 30 days will ,• be ddc to the tenui of 12 mouths  
(4) 	The common cadre offlctm who liac already served at outstation offices may be ttwsfcnd lust fwm the bottom of the. ;cniorily list of that niriec on • 	:. '- 	j,ihc tc pscntiy in vogue. 	. 
(5) 	. ' 	. The oaiccrs who have aiiutdy scived t,ice at outstiori offices iii their 
rcspective cadre and aftcr being po1cd bnk to tici b'isc offices have remained in 
their base office for the longest period may be picked up first in order of seniority for 
posting to outstation offices iii ouder to flicilitaic amoolli repulriatioui ui their - ;- 	colleagues. 
6) 	Wicn a batch of ullicer in d particul;i: cadre rejoins tiieur ha:c offici; 
on the ainc day alter coiuipieti1 I'' '2' lilac 	 . 	the junior most ulilcem is 	 11011) tu1h tsiy he jiickcd tip i.im- IIPIISI limmic 1niimsl;.i, :.'imuy. 

011icers who - am tine to retire tiUiin two years may be exempted &om the aforsajd tznsfcr ljabjlitjes, 
Ptinf a psirticulur conmumon cadre, officer to tin uuttition ullice may be kept in 	in case ol unforeseen incenduec like 9uUUcn occident, deiuss 

of family :ncnibcr, acrious illiucs# or lr urtwlI sidplillisti;1t.ive teiison, 

I wotuld Itqucst you to. kindly :eouivcy to us your conunenta if any, on 
the above modalities of trirmIer!ps(mug of conunon cadre officers at your carlii:;t so 
ii iat a wor kablc policy can be lui ii,ie:l. m1 u cud: • 

Vouissiiicerely. 

- Sw- I. Shri Sword Vusbun,, 	 . 	• . 	 . 
Accountant ('icncral (A&N). 
M:&UIiaYU, I4izoi;uii, etc,. 
.hitiong 

• ______ S. . 	

.. -. 

It 

• 5 

:,.Ii  
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ANNEXLJE 

it 

oIFi(i: ()l lIIE 
A(.( 'OI'NlANl (LN ERAL, 1A La'. 	ASSAI\'L 

	

OLICY 1()1R 1 RANSI I R / I'( )II N(; OF (OMMUN C,\ I)RL ol'I:Icl.s  IN Il'iE 	 •1. 
1'JOR'i] I IASftRN 1G ION. 

lh 

/ pe Hcadquartcr olilec letter no.103/ N2/ I 27-u daed. 23-02/0 as 4r as possible the Section 
Officers Grads [xamination passed stalloF Accounts and Entitkmeut olIiccs in N. E. Region on their 
romotion to bcction Ofl :ers are to be posted in the ohlices floni wIiieIt they l)aSSe(h the above 
wninatiuii. 	

, 	 r 

	

ii 	 t J. 

I Icadcioatjer oil •c letter no 135.1 -NGL/, APP/ 94.95  dnted MI - 10-96 the AAOs/ AOs/ Sr 
/1) 	iii to I 	,&i ii ii III tlit othict. ul ik i chic is pci i I'o 	ii hi. 	fi Iiowcv 	it is 11(11 pUS ibk to 	 I 
post thun to thi of hi_c of tu 	hot_i. 	 oh Li. on lot WII b tsi' hot i spi_ci I ic 	 F 

3 The tcnure ulpusting in, Ihic oulsiatien 'U'.lkit ulIiec lor the hirst and second lime Rn SOs / AAOs 
is 18 inonhhii as, per ugrcciiint held ii I I •04.I ')7.r blwecii tite Association' anti the Accountant 
General. ' 0 

4. On review Lite a()rcsaid.ofky, it is 1ultI.r,,dck!d (iat the teiiui e of posting Rw AAOs/AOs in the 
outstatioii offices for the ccond littic aid -,Aiovv will he one year subject W the condition that the 
officers can avail of' tegular kavc oh' 30( ' Iiit)" ) h;iys.oii ly. I.,cave availed in Lxcess oh' 30 (Thirty) 
days will be added to (he tenure of 12 ñieiti ts 

Coinnion cadre officers whiu have t,v, serecI at iuils(atioi I OIIIeCS nay be transheried subject 
ufcour:;c (ci tile item 	(2) above, htt hwiii ltic toitlulil 'ii lIt'.' seniority hii cii thaI tilhiec. 

6. 'ftc officers who have iievei' seiv:ed ;n outslatioii oh flees iii ti cii Iesl)ectivc cadies alter being 
it_ti bnk to tbctr b ise oil icc s It lye clii iiitciJ in hici I t 1St. OH ii.'. ui thti. Iongem 11 iod in I) 

ekctcd liLt iii oi'dcr oh slalom SetiilJIjly  H, 	i':i1li 	It, tltItsItltiuli iii cadet 	haeihitite smooth 
i cpatri.iI ion of their cot hea,gt'cs. 

1 	Whteti baIii oh uhlii_ci' iii a 1iaitietIttt elhu, it'jclpl5 Ilwil I 	,tlh,'y 'ii thic' SiUhiC citlY CcIIIIIIeIiIIg 	I'' 
/ 2' 	lime tr;iiiIei', tIme julliur 	hOst 	Iiccr fimlill 	ii, It h;,I h 	iii 	"ii (( 	l' 	2' 	/ i" t;:,Its1l  ,it' 

8., 'Flie olhicci's' who are due to 	letilci  ttitliiii two veams illay ,  he c':cllih)tC(l 11(1111 time aforesaid 

trm,ferrcd Iiabihitie. 	. 	 S  

'9. i'c);titi1; of a 1);IlliCUl:tI' çoiiiitioii Cadie tiPicer lii iii iitilsiahi''ii ahhiccs liii>' be kept iii abeyaiicc in 
case tif uiiIoi.eeii 'iiicickt hike SticItIc'I' ;''.ithc'Iit, (hi_'iiiie III :i haiiiiiy hitehllI.)crs. illness or urgcimt 

adni ii istra 1 ye ieasoi is. 

(Authority: AG,s orders ded 22-03 7 20(M) 	p/ 1 	:111th )/..i iii liii. iiuI)A(iA )/CotC '/Gliy/i'cihicy 

/traiisler/90J 	• 	: 	 ,... 	•, . 	., 	 p.; 

h)AU (/") 

111 

- 

' 

C 

A, 
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-oC3tc [Cr the 	P. 	S) 	a , a 
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,dVC3tc0r tho 	 ,.. 

Iva 

' 	4otet.of) 	yji1 	 - 

	

a 	 '06escnt Honablo Sn XV Sachidanandan 
41 	iVico-Chajnnan 

a 

Tho 	applicanta 	aro 	800 

- 	
4amintion qualified officers now 

morldng tia Aasj8tlUIt Audit Offlcoz In 
- 	

' Ojoup '13'cadro Thoy aroibonie in the 

ofco of the Pnncipai AcoounteLnt 

	

Oi1r)i'' 1 	 (Adit) Assnm, Guwahat]Thcrc arc other 

ofIos of Accountantg Qencral (Audit) in  1_.I1 	
I V IJ4. 
	Me? 1 u11 tYa, 	anipur, 	Tripurn 	nnd • 	 V •.a4'' :JeV 	I'4 V), 	V'S 	V 

	

V V 	V 	
1V• 	NoRaland St.atos. '11(10 circulars dated V 	 i.:i ,a •. 	. 	 V • 	V 	

'i: rI,•; .:;,, 	. 	 31.(3.2006 and 20.01.2006, 	scliamo. e 

hn l.,oun cilrou]ntcxl topn.ratJn8 tho cedro 
: 1 : 	 . 	

• 	of O\oup aua offiicni In CivilAudit Oflicc. 

I 

 

Acculding lo the npp1icant the scheme 

ho 	\)tI I 1*01 - 11JI11111ed on WII)I) 	)I'0$l ie 
V 

 hat111.1ro %Y tis coM in on/ Cifilt 1)1110(1 nactro, 

Accor ig to them, LU rotht.y t.hcio has not 

ioen j  any formal conunon/combinod 

cndro.i They nro also stntod that the 

rospun1cinta arc chanoig tJnir options 

from tLiklo to tiIII • V 

(OUIIIVVf - 

	

H.. 	

: 	
7 

- 41P. 	41_5,—- 	1•VV 
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• 	 OuwIh IIu•5.  
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' Jr 	i 	J 	•:', 	1 

Poet 	on 	06.06.200(. 	In 	the 
- 	 mc.afflhjo, In the 1ntaret of Juit1c, by 

s 	
way of mtenm order, thh Tribunal direct-a 

-\ 	the rt ondants not to dichith the 
JIM 

I 	 L 
.. ¶ 	

z. 
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; ,zt 	• S.; • 

I T11'z,/ J_)j.5 

• 	 - 	' 	
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;1rj1 
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r 	 , 

• 	 • -- 
• 	oppllcaits from their place f posUna till 

• (b / 
	the next dato. 	•. • 	J_._•--•- 

SqvjCE OtAI 

i 
,. 	 . 

..• '4Z ., 
. j...4 n.;. 
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• :' ' ••• 
• 

. 	••1• 	
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.•.) 	
i;gL:.9:v. 	( 

?1 jI• 

	

• 	 ;e.. '• 

4 3t?LøZF 	t? 

jjt)ij.i 	Lr' 

1  

(.dn 

29.05.2006 	11ctrd Di. J.L. Sirknr, lo4lrned 

cojnsol for tho APPUctintz and Mi, U. Dna, 
loruod 	AddJ. 	C.Q.5.c. 	for 	thu 
rcippn den tn. 

When the matter cc up for 

rl(1U11.:0fl }c.rfl, M. U. Dna, learned 

Addi. C.OILC., for tho tepondent, 

ubinittod that, there ia a COZI]ffl] cnd.ro . 

Slia also tubniittodthttt rho would lIkc, to 

taku iiiatructjons to lila roply •statumcjit. 

Lit it bo done. 

/ 
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5'1206 (In O.A. 'he. I 4.11 26) Misc. Pi No. 52/2006 (In O./. N. 115   vi 2006) 
llIC. )ltI(i N. 55f20C. (: O.A. Ni'. I '. yI 2001 Mjsr I'( Iitiii Nr Sh/fl)I) (Iii O . A. T\I 141)rrI  

	

Dni vi Orth'r: 	"I 1 111v 200 

I he I iui iii 	'-.hri K. V .  '.,n. liI(Iflhlflri(J:IiI \ I. d I ii:.iriikui 

RM '1I( J':t i(ju,,INip :q ul 'OUt, ( In () A  

It'diii WOW... 1"k P~ .t 	
. 	 . 
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141-2  

Acivccati!1rG 13uc1i yR. 'r C (S C 	4 

Vf,  rs' ll s~ '_ 

	

d \\ 	 Sri Jihruhojyuii J')' h ftiI(I 61hers 	 ()ppo.iI' I'nrly 

	

%.. 	
/ 

ily Mi (i.K.IiliflItuJi ti i Yy, Sr. Acivriiii, 	Ii II. (.IiuiuJhury ind '; 
Mr I) ()OS%V(ImI 4 AdvoLuie 

2 

 

Misc. J lii jui c 	2 ul 1000 (Iii 0 ANHiLi,) 

Union of India & Urs. 	 . . . 

	

itkirier 

By Advocin I o Mr G. Hmshya ,  Sr. c.G.S.c. 

	

ri Siritziidiii, Ahsiis.J 	()r.  
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"The 	cppliant 	are 	SOC 	ExammaUori 
:- 	- 	 . 

.— qualified 	officers now working 	as Assistant Audit 
; 

in 	W cadre 	are 	iii Officer 	Group ' 	 They 	borne 	th e 
d,' 

office of the PriIJJsdI Accountant General (Audit) 
Asarn, 	Cuwohati 	There 	ore 	other 	ofIsce' 	of 
Accounlunt Gc.ncrol (Audit) in Mcçjhnloyo, Mnrilpur, 

end Negaland Slates 	Vide circulors dated 

31 03 200() 	and 	2094 2006, a 	scheme tins 	been 
- circuinted separaling 1Ie cadre of Group 'B' officers 

in LiviI Audit Of fEces. According to the appuiconts, 

- the schene has been formuinlod on wronu premises 

-' 	tht there ,  was co,nrnon/conibincd cadre According 
to them, in reality there has not been any Formal 

- 	. 	common/combined cadre They have also stated Uint 

centra/- i the respondents are changing their options from 

metobme 

I  

Heard Dr J L Saikar, learned counsel for the 

\applicants and Ms U. Des, learned Addi C G S.0 for 

the respondent.s 

When the matter came up for admission 

hearing, Ms U. Des, learned Addi C G S C for the 
l 	- respondents submitted that there is a common 

. 	. cadre. She also submitted that she would like to take 

• 	. 	•.. •..,• . 	instructions to file reply statement. Let ftbedone. 

• 	 • a(. 	 ... • 	••.: 	• 	 Post.on 06.06.2006. In the rneanthiie in the 
I 	 . 

interest of justice by wy of interim order th1 

dte." 

1denUal. orders havo been l)nssc(t in the oilier O.As also vlu ida ore 

under challenge. 

/ 
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3. 	l)r ii.. 	nrkur arid 	1r G.K. UirntIncIitIry 	
11'1'd 

con risel for Iii e U1)1)IiCfl is In the vnrlous 9.A.4 nnd Mr G. tiil';Ii yi. 

learned Sr. C.G.S.C. and Ms U. Das, learned Addi. 
C.G.S for the 

r espondents a r presenn ii n i ned tli e in atter. t a  

Ihe 	u5 	ul the Misc. 11Ct1I101iS 
(1.sp(h'flh 	ii  

O.A.$) is that the o pphiconts in Lite OAs are 	i1dlencJ1 	the 

separatiOn of Ui 	
cndre ol Groul) 'B' t tic'r 	

1 iii tIit' OIit'  

the ACcOUfltoflt Goiierl (A&L) anti r I i ullnU'd the cir' utnr on ( udre 

matter pert ntfl 

scparabofl dated 30 03 2006 AccorIling to them the  

tn ci policy ci eciIOii and Lii bUn rrnl km ni conhgn011 coil r.' k ,'et'flrY 

- 	 t•I1•• 	,,,., , i • . Prhiii' to 	.piiIi%tI1)1I iii null V liii' I i ; iii' 

For Lite P 11  

ofhierS of (
111101,V111    ulliCt'S 1)1 	oi Iii lnstt'iH l(etjh1 

III" i111u't" i i'd 

od posted to any of the offices of AG (A&E) in 
North [osti?rlI lVg $Oti 

and SUCh liability of ratisfer was accepted by the otticerS at theliiue 

of promoU0fl to the post of SISI1t CCOUfl 
Officer (GrotiP 

• 	groduUofl list of 'cbmfl'°' cadre of 
SO1MO1AQISCUI0r AO is 

cadre 

maintained by the AG (A&E). 
Assarn, .Guwahati being the  

controhhii 	authoray. Though seperato senioritY for each cadre Is 

given in the grndaLi0t list, but cue to ndministr8U 
	exige1iCS it 

become neceSStY o separate the xjsting conimnohi codre of GruUI)  'D 

o
fficers f A&E OffiCes of the North .EustC Regi° for (lie purpose of 

couductiU the In uctiOfl 
of A&E in the oRices of CflC11 State in Lite 

orth Easte111 l(eg lou bei uiJ mi r o d 	u lust) a reii t 	d I uk 
n 	

il  liii o 

consid crnLi11 
thi" hiirjCr issue luvolvetI and 

As per the circ;tiIflr 

if the 
1111unbc1 ot 01)tees br H 1u:urtiii:h111 olIi 	s unul e tIuiulI the 

rLLIIId SUlU 	
O1 tha ottit', 

	each catir, 

c)wItm lit' Pt'1h (ifi 	
i 	SI$ 	ihu'v wily 1 1k'' thieii 

AW 
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Ic '7 
preIoroiiC 	14, d1icit. o11ice. lllvSO (plIR'r5; j'ct 	ff1 (j('f)III$Ili(1I1 

b(isis shnll 	t)(il li. tiI! (Alice ,Lilnir 	iIl!i' 	LIII III 	hi;k ul iliir 

e:iiori1y on iivnil 	iii1y 	I subse(ftnnL vnc-itr 
I 

iOr nJflilISt t)so r((IIIireci 

treii g lii in such oUjces. fhe surplus optoe shall a lso fortH PRt Of the 

cadre of the ornce for which they oxercis 	i,IOlI. A 1)er the 1))liCy. - 

therefore, each officer .ilt be uhiimntiy pnst'I r)(r,11(u1(huhiyu1 LIII' 

office of his/her chotce, and meanwhile he iu' is waiting for pocIiiicJ to 

ièo1Iicéof 	 her, choice w)ikli hvppc..s to he surplus office, and 

draw deputation allowance for this pert .l n ndrnissibln under the 

rulçs. 

5. 	 The case of the applicants in the U.A.s is that the, cadres 

were already seporuted in 1981 in' tm.; 1iurn 5.6.1 of Comptroller 

Audkor General's Manual of Sthndincj (.'der (MininiStx(iUO11) Vol. 1 

nd the respondents oieware of the po..tiou and have made. a vague a  

f ?\ ste:nent by stating TMprlor to separatiot of cudre As per the policy 

:. ),C )IutnunIated vide iruitnr ctatt'd '31 03 200U, iiite' llLJI1LL1t ikulur 

'1 

	

\/lIJI1('>/LIiire for a nuricuinr tflce wert to I! 	QI1LUL 	Lu_U 

QflcflOd stjengI1', gf care.,gf, thct .L1Je. The term 'required 

strength' introduced in the pocy i s  111 alterthoughL by wOj of 

cloriuicaijon iconlintinicated oil C.5 .2 006 tifler the exercising of option 

by t h e up[)I1C(lLItS wiis cu tit 1' h e tcd oss 20:04 .2006 litis iiltcrccl the basic 

Complexion of lii e iii rid abLy for uccotli in .Ini ion of optees iii lii e Of lice 

ut their choice. Ilie 	flj11hicQrs 

j1jIçrstanclinUiotUJ flUrl1 r.flLqcL1 	k'1JhiiL.1thJl 

Jjj....i.LQ1i2.Ii3L 5J.rcncJiUt ni t)iynirtre ni.d 
thI,'retorc' nil of LiI('IIl Nvollid 

be occoini,iodntcd iii I hiC Sluict I)hlII(' W 1(11 will 1)0 1.11011 I tzi/Pn'c'Ii1 

Office. hue acIofuiuc)n of tht t1t'% .(J(117(d sIreiijthi is I%()I 

CIJIiI()r11111.y With 1111% 116,0111i ti(*1'I1! 	Will ic thiereilin' without. all 	1)71515, 

- 

I 



WhICh Will kwi i. iIIcort.ct position of VoCncies Ill (liu1(rent cadres in 
the ou1ics cltIJsi,W sçp for url,jtrsjrj' 	 svro 

ill iJJf I)w'o 	CO(lc(.rI,ed 

I ioive JRjd the henrited counsel for Site guirhi.•;. The 
l';ir,,ecJ COU ti 

lor il lulrUes Jis thken lily ntioniu),I t(; vnrjolls 

Circulars, Offlce Orders etc. to substonthtp their contonhiwi. iho 

Iej rn ed COU 11 Sd 
I 
tot the po rties (1150 cIted 	ri nut con rt. (Ierjsk)rl s Ii) 

suhsUth linte their ctn en Lion on merits of I l.('ir COSt'. 	lillY Os, 

tii e prclunmnry issi 	of the in tri:ii order - vh,etjier It) le va(-nied or 

not. ilie learned counsel for the respondents has taken my attention 

to a decision of the llon'b$jtpreme Court reoorted In99O (4)SCC 

.$Lin the nse of S.P.jjjjypraspd P.pjLVs. Union of mdiii aj 
canvricnd ft.ih,  

DC 	(lJi 
- 	.tk burt in urantinc, mttim orders 

Whether there is a prima facie Cast 

Wheiher irreporble loss will be cots ed to the respou<lents 

• 	(c) Balünce of convenie,,ce. 

7. 	The learned counsel for the original applicants ore In 

aureelnellt with the tbove proposItion 01 low and 1)0th pnrties 

cstvassed very velit'snenUy and nrgued that these inqredie:its arc. iii 

their favour. The teorned COUnsel for the psrties tried to estnb1ili 

their case on merit. Since this is It subject simtter of the Division 

Bench mid sitliiiçj siiiçjiy 11w Court cnnuoi 
I) ott iiit'rits of I 140 (lWt' (It. 

this point of Urne. literefore. this court coips1j,rs vIit'Uier the Ihit't't' 

iIIUrcdIe:1 Is that lin In,n cniivzissed by. ill. 	nrited con tisel lot he 

respond en t.c IhI in lit', our of tll( it cpt H ci cii L or t lit. upplicati I ' 	I IIIII 

I ot ct•iiii 	Ill to Site lilt I it's cii the. case 'lIlCt 1 1 , 111. moty atic C 1 (111(1 l ad 

ee) 
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' 	... . 
ultiniaLoly to fl final (laclRjrifl 4  %'l1l(hlfl not 	viIlii:, ific' isIlll)il ni I)iC' 

s:iulc Iiench 

li. 	JIIC situ il 	facL' of ('torose 	Ilinl fl 	per lit e sidd 

noiiIication the respon den Lc have in trod uc..'cl. a policy docisioit ((Jr. 

separation of the cadre a itci For lIt ni. p I i ,n s w ri' callf.d fill . . 

The op!icazi WhO Iiüve bcri working in tI. resptcUve Sect kuis 1or: 

years together have beeii (liscarcillig their 4 ,ruu,uUous will stii'irity 

have opted For tk r( ectivt stall otis they ate pitt in, liopitig that: they 

will be accom ITIocIul.ecI thercits. Arcordiitg Lu theni there are Inrjje 

iiurnber at' vacancies as welt if the respoiidcs .s design the tratislers iii 

a scientific manner. The applicants have re t  erated chat UI(Ir opt tons 

	

ore only for a particular station and not a ivwhere else. 1iierfore, 	, 

atteript on the part of the respondents to cansfer the applicants to 

I I I .non-optee place par, se seems to be not in conformity wiUt the 

	

.. 	. 	. 

employees S  choice which w ill put them tt. Irreparable Inj ury hlie 
.. ........ ..... 

understanding and willingness of the ernp oyees is for a portk ulor 

station alone. They are not questioning the policy of the scheme but 

'its modality. 

9. 	Then the q nestiomi comes lio. can the applicati ts be 

nsferred to hard stations for which they L 3VP not. exercised option? 
11 
	nt 

'1j"çesputi dcii i_c vuu Id a uj tie tl at. lit ese a 1 1 ,lkun I_c a ri' beimit, eii I on 

4 	
ep'4ttJon wherein the applicants vill et 	putalioii nh1ownnc. Jj_j 

. 	. 	. 	 . 	. 	. 
wclj :el.tled law that au ciii t)tSiYee cnnir . lii' s',it nfl depti hiit.ipu -. 	

. 

vithout his/her consent. 

là. 	Wh en a restruct tirilic; or a scl.vme k imillelliekilvd, OW 

IiZIi(ISIIII) 	111(11 	ih1 	li 	(:ilII('(i 	h) 	iIt. 	t'iitiihi .it 	iiiiisl 	he 	iiiIiiiiii1. 	II 

JIlJi)(Ir 	thai: lit) 5('i('11I fit' cttitl '' Ii1' 	11t('I1 ii. .iIi' I'V I l2(' r(ci)(1Ii(l(ttls Iii 

Ac-Jc (LJ 

ict}t. 
7 



Itli 	i('II( 	III iIl(J 	III' 	iI1(l 	1.11( 	nl.gg 	iiii(l.i)liijJ' 	Iliiit 	I h 	' 	Iill)l 1 l 	• 

(Ct 	IrlInsl('r 	ll 	ri 	tl'ilN(Jl)t( . 	sifflinti 	t,ridr 	ih" 	ç;iik' 	•t 	cl.'1 , tiI:iIliU 	I';, 

iivt in guncral spirit of Iw., 

11 	 Iii eretori 	con SICI eruiçj 	1h' 	t)f 	fl j C 	OF 	( ri 	1 IiI1 CC, 

Juirdshill, 	lcjnl 	injury 	itc. 	Iii 	Invotir 	oF 	I l.i' 	)riJ11ll 	:11,1ilhiisil. 	iii 	tIi 

().A.s, 	I 	mu- 	of 	I:h 	'iv 	thot 	ot 	tiii 	iuII 	(f 	ilI!" 	iii"' . 	k 	1111 	ll'...$(J 	IC) 

alter, ChunUc or Hlocliiy We iii1'ritii Ot(ICt 	ihnt hn' 	l"ii 	utc'll •';Irlivr. 

• 11iercfor, the Misi. Petftkins do tinl rnri 	nu d ft 'rIure 	11t 	Si iil..,  (111' 

liable to be'disiiiissed. 

	

t 	libely 	to iii 	k'iuitiI 12; 	However, 	he resporidets L*r: o 	r 

scheme in a more scienUfic/proctirol m 	nncr without dusttii hiiicj the 
i..- 	

. 

jilui..ef 1optiou 

14 J 	 r 	
- 	 II 

All 	the 	Misc 	Petit itm s 	nre 	(I ini isc'd 	it h 	tl 	fll)OVC 

observaliotis No costs 
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3. 	CtOmPt 	1-(i3  

1. 1 	view Apr1ic1j0fl  
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o fnrtlo iospdt(S) 

1 
applicont ,  is 	( 	Gt 	U !7 IO(() 

Olflct:r 	1iintt:I 	i, 

I IIJ 	il'lL1('i1IV 	iiJ)Jmt 	ilttttl 	UI 

r. 	tt• 	1Gl)l. 	un 	1iIi$iid 	it) 

1 It 	 I:X;t1i1IIliott 	.tiid 

I :t1 bse(jtIeFIl']y 	)l'O'i ))Otn4i ct 	,AAQ, A() 

I Hud Sr. AOP iii SI iUoii 	&Ut. 	By 	H' 

( 	Lllhll 	(1 	11 	2'1 	1 200( 	1)m 	i t 	hti 

f' b(Afl 	o ciiili I c.nprn i1ion of cRdl t" of 

tiim 	Ch 11 	tu"counl% 	Othcct 	of 

i. 	
) 

'AG(AtcE) jn i.Ime 	S11t.1i4 'of 	.1.:Igiou. 

flu: 	•S(I1III) 	40 	01)TI1(tt.LO1l 	1)4 

A'coii iii 	, 	.ii id 	Audit'. 	hi'd 	bUu 

I. 	', 4II4'ilI(_I1t't1 	ill 	O.A. .' ntiiit 'hiu. 	t1' 

$ II>, 	2/06 	(ilC 	iii. 	3ppfi( 	ti1l 

mit icilly o1itttd for Aaxn ai evident 

1 fi't'iiit. 	(Anntxure 13) in Gnwht'iti &nc1 

IuiItimg. 	Siiiit'qUtIIfly 	the 	option 

I1u:I'4.- 1 	fr 	1i'1I 	(i1toc')1inl') 

4iIl.I1;. 
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G(;vvahZtj Belch 	 I] 

- 	 •CL I IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWHATi BENCH AT GUWAHATI 	 J I 

N0231•DF 2006 

Smt Maridira Purkayastha 

p 	ApIicant 

Urior of India & Ors. 

.. ••.• 	SptDfldents 

The ritten statements cm behalf of 

the Respoiidents above named- 

WRITTEN STATEMENT OF THE RESPONDENTS. 

MOST RESPECTFULLY SHEWETH 

That with regard to the statmerit made - in 

paragraphs 1, 2 and 3 of the instant application the an-

swering Respondents have no comment. 

That with regard to the statement made in 

paragraphs 4. J. to 4.6 of the instant, application the an- 

swering Respondents have no comirsent. 

That with regard to the statement made in 

paragraph 47 and 4.8 of the, instant. application the an-- 

•  swering Respondents beg to state that as per ;option 

given by the applicant, and guidelines on cadre separ-

tion as per Circular No.Af3/Sep/Gr. 'B'/2006/141 dated 

30.3.2006 she could riot he allocated to the office of 

Coritd.. 
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14 , 	 [2] 

9 
the Accountant General (A&E) Assam., Guwahati., She was 

posted to Iianipw-  being a deficit office on the basis of 

her seniority., on deputation basis.. As she is the junior 

most in the cadre of Section Officer, she could not be 

posted to the de -ficit offices as ,per her preferences for 

deficit offices. As contended by the applicant in res-

pect of the officers namely Shr. RDeh Nath, Section 

Officer and Shri Arindam Kuniar Das., Accounts Of'ficer and 

c:.i.ted 	by the applicant their representations had been 

received before the cadre separation. Further., these to 

off.icers changed the.ir options to deficit offices. 

That with regard to represtaticm of Sri 

Parna L.al Das, Si".. Accounts Officer whose representation 

for change of option was not allowed as per Héadquai - ter 

offi.ce letter No.. 303-NGE(App)/5-2006/V dated 10.. 10..06 

as Shri Das made his request for change of option, only 

aft.er the cadre separation had been noti.fied. But now 

C&PG office vide letter 	No.962..NGE(App)/-2006/Pt..V 

dated 6. 122006 stated that the requests of Smt Mandira 

Purkayastha., Sec:tion officer and, Shri Pannalal Das Sr. 

Ac:courts Offi.cer may be reconsidered as a speial case' 

for permanent allocation in the Of IiCC of. the Accountant 

Genera3. (A&E) I'iegha3.aya Shillcmg if ShilJ.ong office is 

a deficit one in respect of the cadre of Section Offi-

cers and Sr.. At:courits Officers.. Piccordi.nij3.y 1  their case 

is under process. In the light of the above facts, the 

applicant, should have no further t3rievanc:es as her 

request has now been conceded by WAS office. 

Cont.d. 

1' 

ri 
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Copies cif the circ.tlar and letters are anne>--

ed herewith as 

4.. 	That with regard to the staement made in 

paragraphs 4.9 to 4.11 of the instant application the. 

answering Respondents have no comment. 

	

5. 	That with regardt to the,statemeflt macic in 

paragraph 4.12 to 4.14 of the i.nstant app3.icat.iol) the 

answring Respondents hg to state e 	 ti at. the respndeflt 

• 	have in no way circumvented, the orders of the Hon hle 

Tribunal. The Policy framed and implemented by the 

• 	respondepts is valid and legal, and is not viiatiVC of 

P - ticle 14 and 16 of the C0nstitUtiOtt of India. 

	

6. 	That. with regard to the statement made in 

paragraph Z of the thstant applicat.thur the answering 

RspofldentS beg to state that those are untrue 	false 

and the same are denied. it is respectfully submitt.ed 

that. the Circular dated 2e.7.06 has been issued by 

answering respondents after recei.pt of the letter from 

the Headquarters office of the department. The said 

C:ircular 'has been iued after taking into account, •t.h& 

i.riteriifl order of the Honble Tribunal and alter. coflsi. 

dering the issuPs as mentioned in the foregoing p

graphs. The respondents further beg to state that the 

grounds set: forth in the instant. application are not 

Contd. 
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V. 	 t 4 3 

ijood grour:ds and not tenable in law as'. w3l as on fact.s 

and the instant application is liable to be disscL• 

7,. 	That with regard to the statement made in 

paraQrEtphs 6 and 7 of the inst.ant appi.icatiOfl the an-

swering Respcnderit.s have no comments 

That with regard to the.statemeflt. made in 

paragraphs 3 and 9 of the instant appli.catioii the an- 

ering Respondents, beg to state that in view of the 

facts and circumstances mentioned above the applicant is 

not ntitld to get any relief or interim relief as, 

prayed for and the instant, application is li.able to be 
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VERIFICATION 

• aged about5yeais, R/o 

i.istrict 	 and ccmpetent I  officer of the 

ársswerirg respcmdents q  do hereby verify that the state-

mer:t made in paras are truE• 

to my knowledge and those math? in •paras 

• being matters of reiord are true, to my information. 

derived therefrom which I believe to. he true and t h e 

rests are my humble submission, before this Hon 'hie 

T rib u rr a 1 

And I sign this verification on this 24 day 

of 	 2007 at Guwahati 	•• 

\L 

i gnat ur E. • .• 	

•••i• 
L 

1 
I 	 ,'• 
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ar NQ AG/$p/Gr 'B'/2000'4j 	
ited 30/3/2006 
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'. 	 •'•, 	
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I HeaJquaii,e officcL 	clec4ded to Lpara(e the common Group.'l3' cadre iIozj SCCtJQp 9tcers in 
1z
r  A POunts Officers u the A&E offices of the N E region ThttJer 	on(rqlle4 by ti e Accçyntnnt 'Generai(A&E) Assam, GUWahaLI 	, 	 •u 	.P\ 1.1 	The PfTLqeP to which the st'iff may exeruse thu, one time option are the A&E 

offices at 'Assani Meght1aya; Manipur; Tripura, Iaaland and the newly 
createl offices of Mizorani and Arunachal Pradesh. m. 	
The separation of.Group B' cadres would be in accordance with the following criteria :- 
The existing staff my be allocated on pennanent posting against the required 
strength on the basis of the seniority of the officers who have exercised their 

 option for al1ocaon to such oces, iespec1jve of their base office. 
If the number of optees for a particular offic 
streng 	 e is more than the required U 	of that office, the excess persons 	each cadre in 
(SAO/Ao/o/so),who can not be accomniodated in the office of their 
preference against the requirej strength of that office as per their seniority, 
shall be postei on deputation basis to the office for which number of optees is less than the required stren 	of that office v deficit offices. If sufficient 
volunteers are not available for such posting on. deputation basis, the junior 
most persons in excess of required strength in each cadre shall be sent to 
deficit office on deputation basis,. No willingness shall be necessary for this 

• purpose but deputation aljow4nce shall be payable. FIowever, they may be asked to give 
their preferen for such posting menlioning the names of deficit 

offices and as far as possible they may be posted to such deficit offices on the 
basis of their senioty and preference given by thçm for s pTose. These • 	
persons shall be posted to th office of their choice on the bas of their 

• 	seniority on availability of subsequent vacancies against the required strength 
in such offices. The surplus optees shall also form part of the cadre of their 
office for which Option was exercised by them. 
if 

the number of optees for a particular office is less than the Sanctioned 
strength of that office all the optees shall be allocated to that office. The 
remaining vacancies shall be filled by deputation of surplus optees. as per guidelines laid do 	at V above. The vacancies arising due to repatriajjoj df the deputatioiiists to the office of their choice 	ill be filled up by the. conc.erncd offices as per provisions contained in t eRecjt Rules for the 

• 	COiCCI-ncd posts. 
The prohotions to Group 'B' posts after the separation of cadre shall be m • 	by the concerned offices from amongst. 	 ade 

the eligible officers of their office Ho"v' i
'. in NUrpIUs officcs no further Promotion will be made WI all the 

1 
	I . 	I 

r't 	•'••''••••' 	 •.• 



H 
f'fl 

Z .  
surplus optees posted to d ficit offices on deputation hass are accommodated 

I 	 in LhLSL ethics 
Dii cci rccruitmLni will be doni in the dcficii offices only agulni (hi 
requisition airead) placed/to hi placcd to St ifTSckciion Commission 

' IX With a view to inipleinent the above scheme of sepai ation of cadi es of Gi ouj 
'B' posts, all the present Group 'W Officers (Section Officers to Scnioi 
AccountsOfficers including those on deputation and on Ioieign seivice) Of t 
this office are herebby directed to exeicise their options in the enclosed 
"FORM OF OPTiON" and submit the same to the Semor Accounts 
Officer/Admn of this office by 1th  Aiil. 2006 positivch He should also 
prepare a list of officers on leave and ensure sending of this circular with 

14 	 Option Form to them by Regtsteicd post 
HI 

l 

• : 	 Sr. Dy. Accountant Gener (Admn.) 

' I 

I 

-I 

.-••--••--•---,,-.-.,------- 	 - 	 - 	-,_•.---• 	-,- ---•- 	•• 	-•-- --- -'- -•-.-•• 	-- •-. 	- 	- 
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	No: 803 —NGE(App)/5-2006/v 

-- ~ -1 -,~ P-9tII 	l51 W-4f 
OFFICE OF THE COMPTROLLER 

• 	AND AUDITOR.GENERAL OF INDIA 

Date 	./oJio/oc 9 

111r 	ç 	' ' The Accounnt Gene1 (A&E), J 	L• 	 •. 	 . Assam, 
• 	 . 	 .tt 	 uwa})atI —781 029. LF•,', 	•,, 	 1. 	- 

4 	. 	Subject 	Change of option for permanent allocation 
.•. 

.:. 	
Sir, . 

I 	am 	dire,'jo 	refer 	to 	D 0 	Letter your 	 N9,._- 
• 	

AG/Sep/Gr.B/2006/1 512 dated 03-08-2006 and subsequent reminder daied1 8- 
-S 	 •r.••-- • 	09-2006. on the subject mentioned above and to ste that as Shri Panna Lal Das 

1\.• 	 .. • 	 u;auy ucIL .iiuuueu to uuwanati ouice - as per option exercised by him, 

may not be allowed to revise his option for any other office. RofMs. 

Mandira Purkayastha Section Offlcer to change her option for permanent 
5-•.. allocation may also not be accepted. in her case the information calLe 	\ th is . office n etter No.  759-NGE(App,)/5-2006 dated 25-09-2006 ;jar~y~be  

furnished. 	. 
i tf 

-I 
•'•! 

f ! 

'IL 

Yours faithfully, 

(Hoshiw- Singh) 
Sr. Administrative Officer (App.) 

	

..,. - 
. 

• 	I11 	ii4. 	1 - 4-i 10002 

	

\\ 	' .iahadurshahZafarMarg, New DeIhi-110002 
• 	r. 	\ 
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. . 	 fr'nonei i-ax: 

i' 	j'ijjll![i Ii! i 1 I/,/I / -i' 	4l 	•-. 	5---.. 
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• 	 ) 	No. 

OFFICE OF THE COMPTROLLER 
VND AUDITOR GENERAL OF INDIA 

To 

The. Accountant General (A&E), • 	 Assam, 
GUwahatj.781 029 

Subject: 	Separation of cadres of Group 'B' officers 
region. 	 in the offices of North East 

Sir, 

I am dir cted to invite a reference to this office letter No. 
,803/NGE(App)/5_2006/p_y dated 10.10.2006 on the subject cited above and to state 
that the requests of Srnt'Mandjra Purkayastha, Section officer and Shri Panrialaj Dad, 
Sr. Accounts Offlcer, of your office, for. pennanent allocation in the office of A 
(A&E), Meghalaya, Shillong may be reconsiderej as a special case if Shillong office 
is deficit one in respect of the cadre of Section Officers and Sr. Accountsofficeis 

Yours faithfully, 

(NARENDRA SINGFI) 
ADMINISTRATIVE OFFiCER (APP) 

NGE 

10, 	 mf. 	10002 
10, Bahadurshah Zafar Marg, New Dehi-1 10002 

/ 	,''1 


